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Hon.G.S.Sharma,JM

In this transferred writ petition, the main relief
,sought by the petitioners is to declare the candidates of
original selection list successful and by way of amendment %, |
they now want to add two more reliefs -(i) to quash the result
declared by the Railway Service Commission and (ii) to quash
the appointment of 809 candidates appointed by Railway on the
basis of the partial result. The application is opposed. We
have carefully considered the matter in the light of the submi-
ssions made before us at the bar and feel that the relief (5)
relating/squashing of the result published in 3 instalments
appears to be necessary but the prayer for the setting aside
the appointmentt of 809 candidates is vague. Neither those 809
persons have been impleaded in this writ petition nor any fact
has been averred in the writ petition or in the amendment appli-
cation stating the dates on which they were given the appoint-
ment. We accordingly allow the petitioners to add prayer no.5
only to their writ petition and reject the prayer no.6. Let
the gmendmant be incnrpurated within a weak and tha responden :
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